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Shri D.A.K. Chinnaraj Naidu,

S/o Kondal Naidu, The Principal Commissioner of
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Meesalpur (Post), Madurai.

Virudhunagar Dist — 626 003.

PAN : ADPPC 1879 B
(3rdremef/Appellant) (Fcadfi/Respondent)

dremeft &1 3R A/Appellant by :  Shri D. Anand, Advocate
gcgdf T 3iX @/Respondent by :  Shri N. Madhavan, JCIT

geAa1$ @I dRIE/Date of Hearing :16.08.2017
MYoTT T ari@/Date of Pronouncement : 16.08.2017

A /ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

The assessee filed the present appeal challenging the
correctness of the order passed by the Principal Commissioner of
Income Tax, Madurai-2, Madurai under Section 264 of the Income-

tax Act, 1961 (in short 'the Act').
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2. Having heard the Ld.counsel for the assessee and the Ld.
Departmental Representative, this Tribunal is of the considered
opinion that the order passed by the Principal Commissioner of
Income Tax under Section 264 of the Act is not an appealable order
before this Tribunal. Therefore, the appeal filed by the assessee
challenging the correctness of the order passed by the Principal
Commissioner of Income Tax under Section 264 of the Act is not

maintainable. Accordingly, the appeal is dismissed.

3. In the result, the appeal filed by the assessee is dismissed.

Order pronounced in the open court on 16" August, 2017 at

Chennai.
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(S. Jayaraman) (N.R.S. Ganesan)
T gerg/Accountant Member 1@ geea/Judicial Member
Je15/Chennai,
feetien/Dated, the 16™ August, 2017.
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